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Shri Tangamani. The Conference 
has noted that there is poor attain
ment in mathematics, and has asked 
the Board of Secondary Education to 
investigate it In view of this, may 
I know whether any time-limit is
fixed for the Board to submit the 
results of its investigation’

Dr K L. Shrimali. No, Sir, No 
time limit has been fixed

Shri Harish Chandra Mathur. May
I know whether it is a fact that in 
certain States, the percentage of 
failure was as high as 70’  Is it not a 
fact that the pointed attention of the 
lion Minister was drawn to the cause 
of the likely failures much earlier 
than this conference met’  May I 
know whether any steps were taken 
at that time’

Dr K. L Shrimali: As far as I am 
nware, m 1958-59, the average per
centage was 52 1 and the percentages 
o f  different examining bodies ranged
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from 4&B to 67:2 par cent It is true 
that the hon. Member had drawn hay 
attention about one particular State 
and we had taken it up with the 
State Government

Shri Harish Chaadn Mathur: is it
not a fact that in that very particular 
State about which I drew the atten
tion of the hon Member, the percen
tage of failure is as high as 65 or TO?

Dr. K L. Shrimali: May be, Sir.

Welfare of Government 
Employees’ Families

f-

*8* / Shri Vajpayee:
\  Shri B C Mullick:

Will the Minister of Home Affaire 
be pleased to state

(a) whether the Union Home Minis
try has issued a circular to its em
ployees warning them against any 
failure to look after the proper main
tenance of their families

(b) whethei this circular states that 
departmental action will be taken 
dgainst any Government servant who 
ntglects his wife and family,

(c) if so, the circumstances or facts 
which suggested recourse to the 
above steps, and

(d) the reponse to these instruc
tions’

The Minister of State in the Minis
try of Home Affairs (Shn Datar): (a)
to (c) Yes A copy of the relevant 
order is laid on the Table of the 
House [See Appendix I annexure 
No 37]

(d) This Mimstiy has no informa
tion

Shn Vajpayee: May I know the
number of complaints against Govern
ment servants for failure to look after 
their families and whether the Gov
ernment had tried to ascertain the 
causes for this failure’

Shri Datar: Certain instances had 
come to the notice of the Government 
that the family and wife were being
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neglected. Therefor*, Government 
considered it advisable to examine the 
whole question and usue this OiBce 
Memorandum.

Shri Vajpayee: In view of the fact 
that women enjoy equal rights with 
men and it is open for them to go 
to a court of law if they are badly 
treated, may I know why the Govern
ment thought it proper to interfere 
in a sphere which is strictly personal 
and private?

Shri Datar: This Memorandum has 
pointed out that in such cases, the 
Government servants would be 
acting in a manner unbecoming of a 
Government servant If necessary, 
Government thought, some rules 
should be made and therefore, this 
permissive rule has been made

Shri Nath Pal: Is it not a fact that 
the alleged neglect of families by 
Government employees is the result, 
not so much of callousness on their 
part but, of inadequate pay, poor 
living conditions and poor amenities 
given by the Ministry’

Shri Datar: No, Sir 
Shri Vidya Charan Shnkla: What is 

the standard by which the Govern
ment is going to judge whether a 
Government servant has acted in an 
unbecoming manner’  Is it not a 
fact that this might be used to harass 
and arbitrarily punish the Govern
ment servant by a superior officer?

Shri Datar: In such cases the usual 
procedure will be followed and it will 
not involve any harassment of persona 
who have not acted improperly 

Shri C K. Bhattarcharya: May I 
know whether the Government 
recognise any obligation on the part 
of the Government servants to 
support their parents’

Shri Datar: That is a larger ques
tion but here we are considering the 
question of wife and family—depen
dent members 

Shri C K, Bhattacharya: Is it the 
-.opinion of the Government that 
parents are not dependent on their 
sons?

Shri Datar: May I point out to the 
hon. Member that there is a legal 
obligation and there is a moral obli
gation7 In this case it is a legal obli
gation—not to neglect the family and 
one’s wife So far as parents are 
concerned, under the ordinary law of 
the land, it is a moral duty, except 
when there is some property

Shri C. K Bhattacharya: In our
law as it is, will he kindly enlighten 
us whether there is a legal obligation 
to support one’s parents?

Shri Datar: I did not follow . 
(Interruptions )

Mr. Speaker: He only wants to 
know if it has been made obligatory 
in the recent legislation enacted that 
a son should maintain his parent! 
who are not able to maintain them
selves

Shri Datar: He knows the recant 
law and I need not expatiate on the 
law

Mr Speaker: Very well Hon 
Members will look into the law
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The Minister of Educattaa (Dr 

K. L. Shrimall): (a) Yes, Sir.

(b) The matter is under considera
tion

Pandit D. N Tiwari: If any com
mittee is formed what will be ita 
position and functions? May I know 
whether any decision will be takes 
about that?
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